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3 of the Essential Commodities Act 1955.

[Placed in Library. See No. LT—1326/71]

NOTIFICATIONS OF MINISTRY OF FOREIGN
TRADE

SHRI A.C. GEORGE : Sir, | also beg to
lay on the Table a copy (io English and Hindi)
of each of the following Noufieations of the
Ministry of Foreign Trade, under sub-section
(3) of section 17 of the Export (Quality
Control and Inspection) Act, 1963 :

(i) (Notification S.O. No. 5369, dated
the 7th December, 1971, publising the
Export of Frozen Lobster Tails
(Inspection) Rules, 1971.

(ii) Notification S.0. No. 5372, dated
the 8th December, 1971, publishing the
Export of Jute Products ( Quality Control
and Inspection ) Amendment Rules, 1971.

[Placed in Library. See No. LT—1325/71
for (i) and (ii) ]

MESSAGES FROM THE LOK SABHA

. THE INDUSTRIES (DEVELOPMENT
AND REGULATION) AMENDMENT BILL,
1971

Il. THE DELHI ROAD TRANSPORT LAWS
(AMENDMENT) BILL, 1971

SECRETARY ; Sir, | have to report to the
House the following messages received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha ;

1

"In accordance with the provisions
Cf Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am
directed to enclose herewith the Industries
(Development and Regulation)
Amendment Bill, 1971, as passed by Lok
Sabha at its sitting held on the 16th
December, 1971.

"In accordance with the provisions
of Rule 96 of the Rules of Procedure
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and Conduct of Business in Lok Sabha, |
am directed to enclose herewith the Delhi
Road Transport Laws (Amendment) Bill,
1971, as passed by Lok Sabha at its sitting
held on the 17th December, 1971."

Sir, | lay a copy of each of the Bills on the
Table.

THE SECUNDERABAD AND AURANGA
BAD CANTONMENTS HOUSE
RENT CONTROL LAW (REPEAL)

BILL. 1971—Introduced

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS/
TE-Fd  Wndg ® ITEET (SHRI
F'. H. MOHSIN) : Sir, on behalf of Shri
Jagjivan Ram, | beg to move for leave to
introduce a Bill to provide for the repeal of the
Secunderabad and Aurangabad Cantonments
House Rent Control Law, 1949.

The question was put and the motion was
adopted.

SHRI F. H. MOHSIN : Sir, |
the Bill.

introduce

THE COMMISSIONS OF INQUIRY
(AMENDMENT) BILL, 1971— Contd.

MR. CHAIRMAN : Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA (West Bengal)
Sir, I had not concluded my speech that day
when the House adjourned. . .

SHRI MAHAVIR TYAGI (Uttar Pradesh) :
Sir, before Mr. Bhupesh Gupta speaks, may |
know one thing? Now that the war is over, shall
we not meet in the normal hours now? The
business is so much. From 1U o'clock to 1
o'clock is too short a time, | think. May we
resume our normal working time?
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MR. CHAIRMAN : It
more days.

is only two

SHRI BHUPESH GUPTA : Three days
more. Then | would make one request. The
black-out has been lifted. The blackout in the
House also should be lifted. The zero-hour
should not be a black-out hour.

MR. CHAIRMAN : We shall see.

SHRI MAHAVIR TYAGI : The business
is so much.

SHRI BHUPESH GUPTA : | support you.
But now it may be a little difficult. But | say
that the black-out in the House should also be
lifted.

MR. CHAIRMAN : Mr. Bhupesh Gupta,
you want to complete your speech ?

SHRI BHUPESH GUPTA : | must
observe the formality. Sir, | reserve some of
my suggestions to the Government for the
third reading, and | would not take any more
time at this stage. Therefore, | conclude my
speech at this first reading stage.

THE DEPUTY MINISTER IN THE
MINSTRY | OF HOME _AFFAIRS/
TE-wq  HAT ITHAT (SHRI

F.H. MOHSI1N) : Sir, | have looked into the
speeches made by various Members of thi
House oi this Bill and I am very much thankful
to them for the useful suggestions that they
have made.

In the course of the debate mnay Members
made various points. The first speaker, Mr.
N.R. Muniswamy, Said during the c«urse of
his speech that executive Government's
decision to appoint a commission of inquiry
should be ratified by the legislature concerned
and a similar ratification should be necessary
for executive Governments decision to
discontinue the life of a commission before it
has submitted its report. Mr. Muniswamy's
point was that the Government should not
appoint the commission in an arbitrary manner
and the work of the commission also should
not be discontinued in an arbitrary manner.
Certainly there is a point in what he says. But
it is hardly proper to require ratification of
executive decisions by the legislature in these
matters. There is already a safeguard
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mentioned in this Bill. Section 3 of the
parent Act enables the executive Government to
appoint a commission of inquiry either
onitsown oron the passing of aresolution
to the effect by the legislature. But if the
commission is appointed on a resolution of
the legislature, then it  would require the
approval of the legislature to end the
commission.  So that safeguard has already
been provided. The next point that Mr.
Mathur and Mr. Lokanath Misra made was that
the commission of inquiry once appointed
should be allowed to complete its work and
its life should not be discontinued at all.
There may be some exigencies like the
Emergency wherein  the Government may
consider that the continuance of a commission
of inquiry may not do good.  So discretion
should be vested with the Government, if it
find it necessary, to end commission's work.
So that discretion, it is better, remains with
the  Government. So there is safeguard
against this possible impropriety in such cases
that a commission appointed on the basis of a
resolution of the basis of a resolution of the
legislature should, not be discontinued
without the approval of the legislature.  This
safeguard already there.  Another  point
made by Mr. Jagdish Mathur is that there
commendation of the Chief Justices Conference
should be accepted fully and not in  principle.
My senior colleague, Mr.  Mirdha has already
dealt with this question during his opening
speech before moving for consideration.
Since there is nothing like an  appeal against
the decision of a commission of inquiry,
appeal is not provided for in this Bill. So it
would not be proper for tbe Government to be
bo md always about the acceptance  of the
commission's findings.  Supposing there is an
error of judgment. After all for High
Courts,for District Courts, there is an app#al
provided. But there is no appeal provided in the
Commesisions of Inquiry Act on the findings of
the commission. So that power, it is better,
vests  with the Government, to accept

or not to accept on its own merits.
Hence | do not find  Mr. Mathur's
suggestion  acceptable. Mr. Lokanath Misra

made a point that the recommendations of the

Law commission should have been accepted
in tato. He may be aware that we have
accepted many of the recommendations of

the Law  Commission and only in two or
three cases we could not accept the Law
Commission's report as it
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has already been mentioned by Mr. Mirdha,
and 1 need not to go in to that again—as to
which recommendations were accepted and
which recommendations were not accepted.
Mr. Lokanath Misra also made another point
that only serving judges should be appointed as
members of the inquiry. I do not find any point
in that.

The work in the courts is already heavy
and the sitting Judges do not find sufficient
time to dispose of even court cases. So if
serving Judges are put on the commission the
work in the courts will certainly suffer.
Therefore, it is not necessary to say that
serving Judges alone should do the commi-
ssion work. Retired Judges also will be
considered. There should not be any strict rule
to the effect that only serving Judges should be
considered for this purpose.

Shri Balachandra Menon made the point
that vacancy in the Commission of Inquiry
consisting of more than one member should be
filled after consulting the ofher members of the
Commission. 1 do not think it is a good
suggestion. It is necessary that the power of
appointment  should always wvest with
government because if a vacancy is filled up by
taking (he opinion of the other members, the
person affected may feel aggreivcd because
one member may have one view with which
others may not agree. This may not work
properly and it may affect adversely the person
against whom inquiry is instituted and
therefore 1 find myself unable to accept the
suggestion.

Shri Chandrasekhar said that the executive
government must take action on the report of
the Commission of Inquiry. | certainly agree
that followup action must be taken. He also
made the point that Minister! s and legislators
who are found by the Commission of Inquiry
to have indulged in corrupt practices should be
disqualified from seeking election to the
legislature. Already there is a provision in the
lokpal and Lok Ayukta Bill for punishing
corrupt Ministers and legislatorss, A provision
like that may not be proper in this Bill because
elections are governed by the Representation
of the People Act. My friend may make this
suggestion when that Bill comes up or may
move an amendment to that Bill. | certainly
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do not think it proper to introduce any provi
sion like that in the present Bill.

Shri Rajnarain made a suggestion that
educational institutions should also be is
brought within the ambit of the Commission of
Inquiry. Certainly there no bar to bring in
educational institutions within the purview of
the Inquiry. They are not excluded and can be
inquired into.

Shri Sanyal made the point that Party
leaders should be consulted by the executive
government before exercising the power of
appointhing the Commission of Inquiry. | do
not think that will be proper because there will
be differences of opinion. The Commission of
Inquiry is instituted in a matter of public
importance against any person. If we go on
consulting Party leaders, | do not think we can
reach any agreement.

Shri Rajnarain made anothers point that
this is used against other Party people only. For
his information, |1 might state that even against
a person like Shri kairon, who was a prominent
member of our party, Commission of Inquiry
was instituted. | may give another instance. A
Commission of Inquiry was instituted against
Shri Bakshi Ghulam Mohamad, we do not
make any distinction between Party and Party.
Commission of Inquiry has to be instituted
against any person if there are serious
allegations against him and if they are of public
importance, we do not falter or make any
distinction. | appeal to the hon. Members not to
make this a party issue. If the matter is of
public importance and if there are serious
allegations against anybody, we will institute
an Inquiry against him.

If we do feel that an inquiry is to be
instituted, we do not hesitate to do so.

SHRI SHYAM LAL YADAV (Uttar
Pradesh) : Sir, | want a point to be explained.
In the case of Shri Mohan Lal Sukhadia of
Rajasthan, all the parties submitted a
memorandum to the President and a- prima
facie case was also made out. Why no inquiry
was instituted ?

SHRI F. H. MOHSIN : Perhaps in the
opinion of the- Government a prima facie
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case has nol been made out.  Any way, |

am not aware of that case.

SHRI SHYAM LAL YADAYV : Any way,
please look into it.

SHRI F. H. MOHSIN : Yes, we will look
into that. When the Commission has not been
institued, it means that the Government must
have considered it.

SHRI SHYAM LAL YADAYV : Thon,
how can you say that you are fair ?

SHRI F. H. MOHSIN : In every case
where an allegation is made it is not necessary
for the Government to institute an inquiry and
if we follow that procedur*, | do not think that
we will restrict ourselves to a few inquiries, but
there may bo thousands of inquiries. So, the
discretion of the Government is always there
and it has to be used in a very impartial
manner. | hava to admit that in this particular
case | am not aware of any such thing and |
can't say anything. Perhaps it may be that the
Government might not have found sufficient
reasons to institute an inquiry. Sir, these are the
points made by the hon. Members.

SHRI SASANKASEKHAR SANYAL
(West Bengal) : Sir, may | put one question ?
Both myself and Shri Shyam Lal Yadav made
out a point (hat instead of confining the
appointment to judges only, eminent lawyers
and jurists also should be asked to take up
appointments in such Commissions.  What is
his reply ?

SHRI F. H. MOHSIN ; Sir, that is a good
suggestion. But, you have made out a point and
I have replied to that. Sir, he has said...What is
his name ? Yes, Mr. Sanyal. Sir, his point was
that serving judges should not be appointed. He
said that the serving judgei should not be
appointed. That is what ha said. Ai members of
the Commission, eminent jurists who have no
political affiliations should be appointed in the
Commissions of Inquiry. Sir, that shows the
distrust in the serving judges. When serving
judges c»n give impartial judgements, | do not
see any reason why serving judges should not
be appointed. We have confidence in them and
they are expected to give impartial
judgements and they

[20 DEC. 1971]

(Amdt) Bill, 1971 10

are doing it. Of course, if there are erroneous
judgements, they can always go to the higher
Courts and in the case of the Commissions of
Inquiry the Goverument can review those
cases, can review the report of the Commission
and come to a conclusion. When people have
trust in those judgements and the impartiality
of the judges, | do not see any reason why
serving judges should nol be appoinied.

MR. CHAIRMAN ;
ded, Mr. Minister ?

Have you conclu-

SHRI BHUPESH GUPTA : Sir, what
about my point ?
SHRI P. H. MOHSIN ;  What is it ?

MR. CHAIRMAN : Please sit down, Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA : Sir, | brought
to his notice certain allegations about the
manner in wliich certain agencies ara
persecuting some social organisations.

MR. CHAIRMAN :
already replied.

All right. He has
SHRI BHUPESH GUPTA: What about
those points, Sir ?

MR. CHAIRMAN
replied. Please sit down.

He has already

SHRI F. H. MOHSIN : | could not hear
what he said.

SHRI BHUPESH GUPTA : Sir, when the
proceedings had been with the Minister for
two days, evidently they have not been read. |
spoke nearly for 25 minutes precisely to bring
home this point.

(Interruptions)

MR. CHAIRMAN : He has replied to all
the points.

SHRI BHUPKSH GUPTA : | mentioned
about the persection of certain social organi-
sations like the National Federation of Indian
Women.
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MR. CHAIRMAN : Please sit down, Mr,
Gupta. No point should be raised after the
Minister has replied.

SHRI BHUPESH GUPTA ; | am entitled
to a reply as a matter of right.

MR. CHAIRMAN : No. Mr. Gupta, this
shouting will not do. He bas replied and there
is no question which can be raised after the

reply.

SHRI BHUPESH GUPTA : No, Sir, it is
my privilege. Then, what is the debate for ?
When we speak a Members of Parliament we
arc entitled to a reply.

(Interruptions)

MR. CHAIRMAN : It is his privilege to
mould his reply also.

SHRI BHUPESH GUPTA : | cannot
understand why you cannot reprimand the
Government instead of asking me to sit down.

(Interrupt mis)

MR. CHAIRMAN : You cannot under-
stand that. Plea«e sit down.

SHRI BHUPESH GUPTA : | say, Sir, it is
my privilege...(Interruptions). It is a matter of
right for me.

MR. CHAIRMAN : No, please.

SHRI BHUPESH GUPTA : Why should
they not reply ?

MR. CHAIRMAN: He has the right to
mould his reply in any manner he likes.

SHRI BHUPESH GUPTA : And have | no
right to ask him ?... (Interruptio?is). Now, Sir
this is cowardice, utter cowardice, on the part
of the Government. Now you say this. You
give your protection. Your protective wings
should be better placed...

MR. CHAIRMAN : The question is...

SHRI BHUPESH GUPTA : No reply to us
? What is the debate for? (In-
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terruptions). | charged the Government
for using the CBI for persecuting people.

SHRI F. H. MOHSIN : | think you made
some complaint abut the dishonesty of some
officers in the Ministry of Industrial
Development.

SHRI BHUPESH GUPTA : | made many
points. He has not read anything. What can |
do ? (Interruptions). 1 said so many things.
But you have not read. You had a holiday, a
good holiday. You had a good time...

SHRI F.H. MOHSIN : You mentioned
semthing about Nava Bharat Enterprises ?

SHRI BHUPESH GUPTA : Yes. | also
raised so many other points. Now he has got it.

SHRI F.H. MOHSIN : Sir, about Nava
Bharat Enterprises...

SHRI BHUPESH GUPTA: Sir, you a»k
him to sit down...

SHRI F.H. MOHSIN : I have just got this
note. | was not present during the discussion.
Otherwise, | would have mentioned this.

MR. CHAIRMAN : You may conclude
now.

SHRI SHYAM LAL YADAV : Sir, on
a point of explanation. Sir, in the case of the
Punjab Ministers, on the complaint of a single
person they instituted an inquiry. But in the
case of Haryana Chief Minister, though 36
persons made the complaint, they did not
institute an inquiry. Again and again, he is
claiming that they are fair and impartial. But
they have been politically motivated. That is
the question which should be replied. He says
that they have been fair, impartial and
judicious.

MR. CHAIRMAN : Please fit down now.

SHRI F.H. MOHSIN : It does not depend
upon the number of persons who submit a
memorandum...{interruptions). Some point
was made about 36 members. | al-
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ways maintain that it is not the number that
counts. It is the matter that counts...(Inte-
rruption) Please bear with me a little. Some-
times it is sufficient to institute an inquiry
even on one single member's complaint,
provided a prima facie case is made out. But
even if a thousand members make a complaint
and no case is made out, | think the
Covernment cannot institute an inquiry. So it
does not always depend upon the number; it
depends on the case made out.

MR. CHAIRMAN : Now you reply to
Mr. Bhupesh Gupta.

SHRI F. H. MOHSIN : Sir, as per my
informution, the house search of Shri Seth was
conducted after obtaining the warrants from
the court, on 22.X.71. In course of search a
private dairy of Shri Seth was noticed in which
names of a number of firms were mentioned.
The abbreviation of word ‘advertisement' wai
noted against these names. The Investigating
officer pursued this point further and received
information that this entry in the diary related
to certain advertisements obtained from these
firms by Shri Seth by using his official
influence for a brochure brought out by the
National Federation of Indian women, of
which Shrimati Rita Seth, wife of Shri Seth,
was the Treasurer. To further verify this
matter the Investigating officer, jShri Tejinder
Singh issued a notice on 20,9.1971 under
section 94 Cr PC. to the Manager, Nava
Bharat Enterprises (Private) Ltd., to produce
all correspondence relating to advertisement
tea: to Nifianil Ped.sr.uioa of IndU wo -men
during 1971.

So no investigations are being conducted
against M/s. Nava Bharat Enterprises (Pvt.)
Ltd...[Interruption). Only some relevant
records were required to be produced which
were produced by the Accountant of the firm
on 23.9.71 and four documents including a
letter dated 5.4.71 of National Federation of
Indian Women, bearing signature of Smt. Rita
Seth, were taken by the Investigating officer
under proper receipt for investigation pnrposes.

Sir, the investigation being conducted wa
in accordarice with law and in course of
pursuit of clues obtained in a search
conducted under tho authority of a search
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warrant. But there has never been any pressure
from any quarter in the investigation of this
case. The investigation is complete except for
the examination of Shri Seth who has not been
co-operating by giving a statement.

SHRI BHUPESH GUPTA : On a point of
order. 1 charge tho hon. Minister of
deilberately misleading.

MR. CHAIRMAN : Now, Mr. Bhupesh
Gupta.

SHRI BHUPESH GUPTA : Sir, you see
the proceedings. | said the Nav Bharat
Enterprise's owntr, Mr. Sandhu had written a
letter. | read it out. Mr. Sandhu has been
known to tie General Secretary of the
Federation of Indian Women for the last 30
years.

MR. CHAIRMAN : | ara not going into
the merits of the question.

SHRI BHUPESH GUPTA : For the last
30 years he has been known to us.

MR. CHAIRMAN : Please sit down now.
There is no point of order.

SHRI BHUPESH GUPTA : This is a very
worng way of answering. | read out the letter.

MR. CHAIRMAN : You have read out
the letter itself.

SHRI BHUPESH GUPTA ... written by
Vimla Farooqi, General Secretary of the
Indian Naional Federation of Wonen who
was known to the Nav Bharat Enterprise
for the last 20 years.

MR. CHAIRMAN : There is no point of
order.

SHRI BHUPEH GUPTA : Nobody needs
to influence anybody.

MR. CHAIRMAN : Please tit down now.
SHRI BHUPESH GUPTA : The Sandhu

Organisation has given an advertisement to
our paper also.
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MR. CHAIRMAN : | have asked you to
sit down now.

SHRI BHUPESH GUPTA : Doei it mean
somebody is influencing it ? The hon. Minister
has misled the House deliberately. The Nav
Bharat Enterprise is an organisation of a
private individual.

MR. CHAIRMAN : Now Mr. Bhupesh
Gupta, you have to sit down.

SHRI BHUPESH GUPTA : Why ?

MR. CHAIRMAN Because he has
replied. You may not be satisfied with the
reply but that is no point of order.

SHRI BHURESH GUPTA : My contention
is that the investigation is made by some office r
interested...

MR. CHAIRMAN : Whatever your at-
tention may be, there is no point of order,

SHRI BHUPESH GUPTA : This is the
point of order.

MR. CHAIRMAN : Please sit down now.

SHRI BHUPESH GUPTA : | say it is a
lie; | say it is a damn lie; damn lie being
uttered here. 1 shall bring tho paper to you.

MR. CHAIRMAN : No, please sit down.

SHRI BHUPESH GUPTA : The Nav
Bharat concern is run by people who ar*
associated with the progressive movement for
the last forty years known to the organisers for
the last 40 years.Do you think an official
certificate is needed to get an advertisement ?

MR. CHAIRMAN : | have overruled that
point of order. Mr. Bhupesh Gupta, you have
to sit down now.

SHRI BHUPESH GUPTA : Some officers
exercise their influence. It is in their...
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MR. CHAIRMAN : Mr. Bhupesk Gupta,
please sit down now.

SHRI BHUPESH GUPTA : | shall tell
you. | know it is something because they want
to secure for some people...

MR. CHAIRMAN : There is no point of
order. Please sit down ,

SHRI BHUPESH GUPTA : Because they
want to...

MR. CHATRMAN :
recorded now.

Nothing will be

SHRI BHUPESH GUPTA : {Continued to
speak)

MR. CHAIRMAN : You are taking up the
time of the House unnecessarily. | have ruled
you out of order. There is no point of order.
Kindly sit down.

SHRI BHUPESH GUPTA ! {Continued to
speak)

MR. CHAIRMAN : Now | cannot decide
on merits whether he is misleading or not.

SHRI BHUPESH GUPTA: {Continued to
speak)

MR. CHAIRMAN : No, | am not pro-
tecting hirn.

SHRI BHUPESH GUPTA : {Continued to
speak)

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : Sir, on a point of order.

MR. CHAIRMAN : What is your point of
order?

SHRI BABUBHAI M. CHINAI: My point
of order is this. In spite of your ruling, Mr.
Bhupesh Gupta is on his legs and is shouting
at your ruling. Is it in order for Mr. Bhupesh
Gupta to shout in the House ? Sir, | would like
to submit to you that every Member is bound to
obey your order and ruling and this is not
the
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way the House and the Chair  ihould be

treated.

MR. CHAIRMAN : Yes. The quei-tionis :

"That the Bill to amend the Comrai-
siions of Inquiry Act, 195il, as pasied by
the Lok Sabha, be taken into consider-
ation."

The motion was adopted.

MR. CHAIRMAN : We shall now take up
clause by clause consideration of ihe Bill.

Clauses 2 to 11 were added to the Bill.
Clauses 11 to 15 were added to the Bill.

Clause |, the Enacting Formula and the
Title wen added to the Bill.

SHRI F. H. MOHSIN : Sir, I move :

"That the Bill be passed".

The question was proposed.

SHRI BHUPESH GUPTA : Sir, | did not
deliberately speak at that time because |
thought it was no use speaking and taking the
time of the House. Now | have to make some
suggestions with regard to the belter working
of the Commissions  of Inquiry...

MR. CHAIRMAN ; | may inform the
House and the House already knows it that we
have already taken two days on this matter and
this is the third reading of the Bill. | request the
hon. Members not to press their right to make
speeches and be very brief,

SHRI BHUPESH GUPTA : It will take its
course now. Anyway you will have your
business passed today.

Before | m»ke some suggestions, | wish to
tell the House something and which has
emanated out of the reply given by the hon.
Minister. | would be very brief. The Govern-
ment should have been very careful in hand-
ling such matters of enquiry. The hon.
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Minister said that nothing was found in the
diary of the officer whose wife happens to be
the Treasurer of the Indian National Federation
of women. On the basis of that, Sir, the
advertisers of the publication of the Indian
National ~ Federation of women  were
approached by the CBI and asked to appear
before them. Is it the right thing to do so? Sir,
as far at the Nav Bharat Enterprise is
concerned, this is an organisation run by the
people, many of whom have been associated
with the left movement for a long time Mr.
Sandhu, one of the main organisers of the Nav
Bharat Enterprise has been associated with our
activity for the last 14 years or so. In fact, if |
may tell the hon. Minister, when we started our
career in the Parliament soma 20 years ago, he
was working with us in the Parliamentary
office also. This is the gentleman who is the
chief organiser of the Nav Bharat Enterprise
and is the friend of organisers of the Vimla
Bharat and the womeas Federation. He has
been the friend of Smt. Arun.i Asaf Ali and
others for the last 25 to 30 years. Do you think,
Sir, that such a man would require the
recommendation of an ICS officer to give an
advertisement to an organisation with which
Smt. Aruna Asaf Ali and all these people are
connected? Do you think | would require the
influence of an IAS officer to give an
advertisement to any Communist paper or to
the progre-ssive journals with whom 1 am
associated? Suppose, you bring out a journal,
you approach me for an advertisement, Sir, do
you think it should require the influence of an
IAS officer for me to give an advertisement?
On the contrary, | shall consider it an honour to
comply with your request because after all you
will always be serving the noble cause.

MR. CHAIRMAN
suggestions

: You make your

SHRI BHUPESH GUPTA : | tell you that
this officer is being persecuted because he did
not support the extension being given to
Mohan Goldwater and others. Some officers
in the Ministry had been at him and somehow
or the oiher he has to be blackballed,
persecuted and this is what is going on. We
are not concerned with the official. 1 am
concerned with our organisation. | hope the
Minister will not give such replies. It has been
brought to my notice that his



19 Commissions of Inquiry [ RAJYA SABHA ]

[Shri Bhupesh Gupta]

house was visited by tha CBI, for what | do
not know. What has been found out ? He
opposed the extension of a licence to Mohan
Goldwater and the others wanted exten-
sion to be given. Mr. Chaudhury agreed with
the officer whose wife is supposed to be the
Treasurer of the Federation of Indian Wo-
men. He is persecuted, not those who reco-
mmended the licence to Mohan Breweries
which had violated the Essential Commodi-
ties Aot and acted illegally. Finally Mohan
Breweries was denied licence by Mr. Moi-
nul Haque Chaudhury for an illegal expan-
sion on the recommendation of tha officers
like Mr. Seth but tho same Mohan Brewe-
ries started the Mohan Goldwater in Luck-
now and got a licence when a case was pen-
ding in connection with Mohan Breweries.
This scandal should be investigated. Today
I find Mohan is giving advertisements to
the papers. You should not allow such mis-
statements to be made. Honest officials
should he protected. The CBI is used by
dishonest officials who run down Indira
Gandhi in the Ministry and persecute officials
who stand by the progressive policies of the
Government. | am surprised that the Govern-
ment is not taking any action against those
officials are  taking action  against
others and also the organisations with whom
their wife and children may be associated.
It is a shame and dishonour on their part. |
hope Mr. Chandra Shekhar and others
will save the country from this kind of
witch-hunting from corrupt officials. Who
doss not know J.P. Singh who was in the
Industry Ministry who ran down Indira
Gandhi and that he has been shifted to Aus-
tria. Therefore | protest against this. Finally, if
you had allowed me it w >uld hive been
better but now you will have to listen to
me in the Chambers. It ia good that the
Government is having the power today but
the power should not be misused. It  will be
worthwhile to discuss the aspects of the
working of this law and | would ask the
Government to see that this Commissions of
Inquiry Act and powers are properly used. In
this connection | would refer to ths Pipelines
Inquriry Commission which  has
acquired vast dimensions. It is probing into
the conduct of some 7 or 8 ICS and several
others. It is probing into the roles of gigantic
foreign contractors. One of them being the
Bechtel Corporation of America which mat-
ter came under severe criticism in the Par-
linament and Paarliamentary Committee.
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You see the 66th Report on the 10C pipeline.
Any enquiry under this Act can be meaningful
only when the Commission uses the powers
which this Bill seeks to give properly. | hope
the Pipeline Commission is going to be the
same. At one stage, months ago both the
Petroleum Ministry and the 10C opposed tho
appointment of investigators. The Minister
should know about it. Even the Commission
on the Bharat Sevak Samaj has half a dozen
investigators. | aik the Government of India to
keep a watch on tha Pipeline Commission
enquiry's progress.

In the ganga water pollusion Enquiry
Commission relating to water pollusion caused
by the effluence from the refineries at Parauni
the four-Member Commission headed by a
High Court Judge was appointed and that
enquiry is going on. It did not involve any ICS
officers. Three Members of this Commission
were technical experts. In the pipeline Enquiry,
the terms before it cover a broad spectrum—
highly technical matters like design capacity of
the pipeline, hydraulics, subsidence and fire in
coalmines through which the pipeline passes
etc. Surprisingly enough, not a single technical
expert is there in the Commission as Member.
Therefore in such matters | think the hon.
Minister will agree that technical experts
should be put on the Commission. Both the
Gauhati-siliguri  and the Haldia-Barauni-
kanpur pipelines are admittedly defence-
oriented projects. They are life-lines to the
nation, both in war as in peace, but more so
during war. Both pipslmes ware sanctioned ai
top priority defence project in the wake of the
Chinese attack in 1962, Pipelines have been
found to be defective, below the capacity
desired by the Union cabinet and suffering
from oiher maladies.

MR CilAIRM\N : What ara you realing ?

SHRI BHUPESH GUPTA: | am finish-
ing. Sir.

MR. CHAIRMAN: You are faster than
the written script.

SHRI BHUPESH GUPTA: One of the
foreign contractors admitted their fault but
only.
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oY gigx fag werdt  (uweaw):
o Freqd A A & faw iy e
KT IR |

MR. CHAIRMAN: Mr. Bhupesh Gupta,
kindly listentome . ..

SHRI BHUPESH GUPTA: The Parlia-
mentary Committee which looked into all thii
recommended immediate departmental action.

MR. CHAIRMAN : Now, Mr. Bhupesh
Gupta, you are going on reading from that
Document ; this is not right.

SHRI BHUPESH GUPTA : | say that the
Government is not working the Commi-nions
properly and I am citing the example of the
Pipeline Inquiry Commission.

SHRI SUNDAR SINGH BHANDARI :
Let him go through the pipeline.

Mr. CHAIRMAN : Mr. Bhupesh Gupta,
you are taking too much time of the House.

SHRI BHUPESH GUPTA Even
Americans do not stop the aid which is in the
pipeline ; why are yau stopping me ?

MR. CHAIRMAN : That is enough now.

SHRI BHUPESH GUPTA
allegations on oath . . .

Serious

MR. CHAIRMAN : This | won't allow.

SHRI BHUPESH GUPTA : Why should
you not allow me ? All right ; I am making a
speech. Let this thing go. | say this
Government is incapable of imple-menling the
law that we are passing today. And if tha
Government is incapable of implementing the
law then it is my duty to warn the Government
before | support the Bill that they should not
behave in the manner in which they have been
behaving in the case of the Pipeline Inquiry
Commission. What they did is very serious.
An ex-Cabinet Secretary and others were
involved in it. Mr. Khera, I.C.S., Mr. Nayak,
I.C.S.,, Mr. Kashyap, I.C.S., Mr. Gopal
Menon, I.C.S.
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Mr. Rejvvade I.A.S, and Mr.  Morarji Des* also
were involved and therefore the  inquiry has
been held in a particular manner. Should we give
powers to the Government so that they can
manipulate the inquiry in the interests of
some of the ICS officials, some ex-Cabinet
Secretary and other people who are in high

positions and who are indulging in all these
things ? I  want an assurance from the
Government that such  things will not

be done as has beendone in the
case of the Pipeline Inquiry. That is very
very important. Do | have the assurance ?
Let them give the assurance. | would not
read anything because you do not like me to read
out. The pipeline enquiry has been a grave
scandal if 1 may say so. What guarantee is
there that the officials would be properly
selected for appointment in the Commissions ?
After the parliament took this up the main
culprit, Mr. Nayak, managed to get somebody
appointed to the Commission. ~ What is  the
guarantee that such things would not be
dono ?

DR. BHAI MAHAVIR (Belhi) : I would
like to know if the Chair has surrendered to
Mr. Bhupesh Gupta or whether there is any
time limit. We would like to know how much
time he is allowed.

MR. CHAIRMAN : Mr. Bhupesh Gupta
has already spoken on the Bill and I am asking
him repeatedly not to take the time of the
House in this manner.

SHRI BHUPESH GUPTA : When such
things arc being done, I want . . .

MR. CHAIRMAN : Mr. Bhupesh Gupta
you have already spoken on this Bill at an
earlier stage Now at this stage you know very
well as all other Members know that the
speeches have got to be brief. .Only some
general remarks appropriate to this stage are to
be made. But if you go on like this, I do not
know ; is it filibustering 1

SHRI BHUPESH GUPTA : | wanted to
be brief. You do not like me to be brief ; you
*eera to like my lengthy
speeches.

SHRI SUNDAR SINGH BHANDARI :
That is the correct statement.
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SHRI BHUPESH GUPTA : | had noted
down the points and 1 was reading them. If you
had allowed me to continue reading the rest,
you would have seen that | wit really brief
because, when you speak,...

MR. CHAIRMAN : There are others to
speak.

SHRI BHUPESH GUPTA : They will
speak certainly and | would like them to speak
twice at much as | do.

MR. CHAIRMAN : No, no, you must be
reasonable. Please sit down now, Mr. Bhupesh
Gupta. You have made your points and that is
enough.

SHRI BHUPESH GUPTA : Now that you
have said this, | regret it. Whenever wa raise
such things which are inconvenient to the
Government, something comes in the way from
the Chair. The moment we praise the
Government, we may do as much as we like ;
the Ganga water may flow uninterrupted. But
the moment wa criticise the Government, bring
their scandals to the notice of the House and
expose them and lay bare the hypocrisy of the ICS
and other officials who are indulging in all kinds
of corruption, you say | be silent.

MR. CHAIRMAN : No, no.

SHRI BHUPESH GUPTA : If that is the
impression as if we have become partisans of
the Govemmemt. we are nothing of the kind.

MR. CHAIRMAN : Who says you are
partisans of the Government 7

SHRI BHUPESH GUPTA On this
occasion it is the duty of every Member of
Parliament to expose the scandals of the
Government, and you should congratulate us.
TJon't you think on your behalf we have taken
such interest...

MR. CHAIRMAN ; | cannot congratulate
you unless you are brief.

SHRI BHUPESH GUPTA ; ...and collected
such material none of which can be questioned
by the Government 7 Can anyone be questioned
by the Government 7 Therefore 1 say...
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MR. CHAIRMAN : You are abnormal
today. Please sit down now.

SHRI BHUPESH GUPTA : | feel very
indignant about it because we are passing this
Bill. We shall be supporting it but we know
how things are being used. It is one thing to
pass a law but another thing to implement it. It
is one thing to name a committee but another
thing to constitute it. It is one thing to order an
inquiry but it is another thing to see that it is
properly done. This isall.

MR. CHAIRMAN : What is the use of
fixing time if you go on speaking 7

SHRI BHUPESH GUPTA ; | was trying to
show concrete examples as to how it is not
properly done, and 1 an sorry you are not
allowing me. 1 am sorry | have not got a chanct
to relate all those scandals. | say, so long as tho
ICS clique remains in positions of authority,
there shall not be an inquiry, which is just,
which is fair, which is honourable. This is
number one point | make. Secondly, in order to
help in the proper conduct of the inquiry, all
those officials, who had been named in
connection with the inquiry, should be
removed from their positions, whoever they
are. That is very very essential. Unless that is
done | am afraid, whatever law we may pass,
whichever pow;r we may give, they are liable to
be misused and manipulated as they have been
done in the Pipelines Inquiry Commission, and in
the other cases also, Sir, which were referred to
in the House.

it anag e (gfeamm) : weET,
FHINA ATH ATy faqg 97 F20 FH
FO gC S WY REIRE AW FE 99d
FIH O ARRAAAF 4 AF AW
...

SHBI BHUPESH GUPTA : Here is an
hon. Member. They are very much interested
in what 1 was reading.

MR. CHAIRMAN ;
interrupt.

Please do not

ot wad A fregear nfae
FOT 1 |Ife 89T § 9@® g9 fag
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o &9 4 ol 3= wre % faers g
a8 qFIT A 4 39 A9 7 | Sq%
gy § B I 4 AT ¥ W IR AT
&1 guwr WA wr @Er e
TR (50T & sq9giT Agh 30 | T
gt g g0 Of 5 i aga & f@ars
W TR IAN G 7 9w a7 w7 aEw
¥ W O Y AT JA 97 A
agrgatatl & faars 41, A% g AT ar
frasy aag & ag sE@d &% gad
aF gy f Ao F g5 FEw 5 9g a5
FEE F AaE Az ¥ FH A, IW A
AT §9 % A O o fiaw Ndfra
FT ST ANAT GT | A 7T ¥ A9 TP
8T uar a1 fagsr I9g ¥ TEAEAY
37 & fou fasrlt wofy ) afsa a3y ag
AT aid Aagf & 1 F 97 i qg FAT
1T T 7 AT § WFar T F AW
sar fafrezy wgg 7 31 5 gl
e ¥ §1 WrL E A | K Wiy &Y
geamr & fgw qawr g fw 81 & § 36
g [T 219 a1 2§ a7 IR AW
& foam gTEre 31 9 A F | w9, 1969
% fear stz spd & erexe fzaT, At
itz fair 36 oo Tere 0Re T, 81
#yAgAT § Faw qiF w9 ¥, @ A
qydie o Afaw, 747 TgE  @ear FI13
ARE@ W AG N LAy wHfE oA
3 w% w2 fF afw #1 geoaw B
ag 1§ W@ A% T AL MT Ny
g % fag g ¥ foaa @ =4
i5 7%, 1970% ®m TAT F A7L T
AR A N &, oF @S F Ty,
i fafree $ O Fdzq 1% & SHE0
gref st g fer & foar e
ot wrga @ Vafaa v o e fo g@m
fom T Y W WA AT W F E
g0 A famaT =) gf o, sefaq I

[20 DEC.1971J
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za1r fraar qe1 1 ol S fawads

F fag, agt 1 i I F g §@R
LT formdr & )

qER AR fag awgadt (Far)
T 19 AF fafrez & @t se¥ faars
Ht oF AAIEA wrar a1 1 gy § f@E-
ad w4t

sft wran qare : fasgw € oran 9O
OF AATCIW ar ag fE SN A Sed &
ag ¥ TE T w1 Uy |

A weww w7 (FET 9’W) @
I 120 98 ¥ 98 3 % S Fr ag
AT ¥ Ig W9 A4 FT ¥H, WA
amE faar 9| 1

ot Yo @A - S g oy AT
# agy IH & waw g {5 e Ay
¥ s 9o & 9 awe udAo oFe ¥ fom
T fzar 1T IF 9 ww TEETAD g5
W g A fafae Y S daw g o
fagd amw Wfad ¥ fase ag fusm
fzar v or f& F1S F@EE AT ITH
qaT VY A1 1 FEME ¥ grwr giearay
fafazdt Yy wria fooft, & aamr Tgar
g1 gh wmd #1% el 78 fo wgt &
FLAF 1T AE &L 7 qf9F g
J= F [T FET NPT

11 AM.

A Tade fag dagd o gfe-
aon F g1 EE F 9F AT FERA gE
fear « a@ayr s dar WY gHEET
fEar

SHRI BHAGWAT DAYAL :
are the product of that.

But you

SARDAR RAGHBIR SINGH PANJHA-
ZARI : You are the product of that.
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MR. CHAIRMAN : You have to complete
your speech.

off waww T c &rogi WiEw
fafarzz @ifgar & ...

= A (gicamn) - svefa <,
A Fr5z w6 ASTE )

st awgfa ;. a1 @13 ATH AR

g

ot afrom . ¥ a@rdE W 9IE Oy
3 & S A ardy, oY woaT IWE FE
WEls Frmag, @A g 1 § ag
A Argar g F A & a3 H Qe
Tdo To I FAT IF 4T §

Yy qArafa ;. F1f arg e A ATER
agf g

Y AFNF ;. UAT A [ qYGr UA
F1 g g% foar

MR. CHAIRMAWN : Yoo sit down.
There is no point of order,

st woma A o fag asw guw
#A A a7 IEAR Gwar frar ar fw
qrzsr fafaedt & faars w3aad 45 99
T g fafaedt & wwax & @z fafqeey
gres T w3l fF 7T oA sedr Y 4
faota FwdT § @ AR AN F FAT
A gegaraQ 43 & wrgw fafreT Arfgar
FY mATwaAr 2T § g8 a9 fv i
F1 6 o Y w7 § IOEL w0 g€
AT 3§ 9T g a@rady g aw wig favan
¥Y grg aff 1 afwy =g gfoer 3@t
& ¢ i gu aed FLY s, srew Wha-
ez gifgar ¥ aq aar faar § 1 agr
wige 2w gt E, s 929 Qi &)

gumafa sft, & oF IR ot FTAT

[RAJYA SABHA]

| F1gar § st fergly sy &, frwd
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fa=2fs At off go7 377 qer o e
fogras & mrgg aAF qg Anar &, 98
0T gqaE 9g | SHY 47 g Q9 aq
afe fafaedy @ A =22 Tw €8 T
qo & ag F1E ATy Ay qwg A4gf 3
|y TR A fAcastar A o=y o
agrer fafaedt & faars Stodw °
GAFT AT ZATE AZ0 T AT A 31T
fT agr #qen oF T few star §)
agt AT 4@ Rt ¥

ot gwafe . Wgarll ¥ F A
KiEc il

St wim @ HgeET 9nEa,
afaaar (& gaqr sigw A wifua) 7 faar
W §1 3gar adl foar & & g%
ATIHT FAT QUM T F@T

ot mamfa . wh Al s afER
7z < dfer ax g

off ymaw e § U A gudn
g & twegfq fawed af % qw@ X
981 | wa §v fafes agg & qor @
X 37 Amifeafaea & qor e @t
IFA Ty F ST TN F a5 4
THIEN GE L A E | W FqT
eqe #&7 wvarn, s {87 qr fafasdr &
AW ATIR 997 & I8 FT THIA
Fffiza Y dag Fg@m g fe wade
F d1aw A % sg Faav g oo
AT QAT ®r gERIANT g7, g §
FEAT g 1 309 1 §<HIT & o ¥ orvady
€, FE IAF WEIMFAIT T Ta¥ &7 Fifry
FL |

qradt i ow A wF Fon g
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g | efwd, o agf av et g6 emag
#Y a1 I F greifE TEr & -
H19 9T q1FEf 7oAt afew s g2y A
< fafreee @& 2’ & Fgam 2.

awre  wmaitfer dwgw: az
T EEEY FT HTAAT FOC FIHAAT &, T AATEA
swfwaa & (qa & <A1 947 wawa |

s WA A oqAT AT g1 ug
Wﬁﬁ'ﬂl’ﬁ'%lﬂw)’nw paid for that.
So they are crying,

az sfaqa ufe s F Y a8 )
wq feasaT gl WM 3@ 97 999 2
at AF FEar & | 7 A1 e F s,
azgi o1 1% fufrezw 7z Fgar & fr &%
T &1 grAEd faor awan g, 7 @g
i &t oFT FHIT qIEW TgOEw F A
% FUT &7 AW &1 qoq AT F F &

% sen

/AR gdRfag dagadt @ g @9
AT 7 TS T &, JAET g2, 1
&1 gedrsd |

off grae fog wWerdt © @g a1 e g,
4 g2 |

MR. CHAIRMAN : No,
not introduce other matters.

please. Do

=t wnam @ : § @fad war g
fs 9z a7z 7270 £ f& %¢ 3w a9
dz1qa |

[MR. DrPuTY CHAIRMAN in the Chair]

waq F71 f & ot e anaw
gTree w1 faar 2, swem avz-zew AT 307
2, 3T AT 49 397

Iuawmfa dgiEE, 92 aw WRIE
#Y ZT FIA T AT FT G4 g, a9 1962
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T Faraw FA 47 4, IF T o 9«
gz et g fafam 41 3w g4ar-
T FREr g1 foid § e s 1%
famrfear &7 fr w12 @ 10 me dYe
qT e UFe Mo FVE W Werram &
sig fafas &1 §% £ @ o
a1 s efomm & sezear 36 ¥
FEAET FO7 (30 9T THE IO I
T w1 F § qEl A1 = fEw T §
it Fa75 € 7 gEre gfrawn ey oy
TR F A & I gAArE 99 78,
foad e e 9 £ 5 fFe s
30 FIT & AT F HeqT TOFI7 A4 &,
TEZ qIHRE ST AT & 1 AT guw
AT ¢ FviaE TE g | 9 'fE wfa
T F S AT F I g g
& T THATALN AL T2TE AT AT FFTAT
T AT, FUET qUEf w7 A5 T FE,
w2, safay 2 WA & #ET g2 -
A& q1 €Y % | HIL ATH WA F FAC
Téf g€ 1 #7 daqew and @ 0 A
=t 101, Fifs & gur 7 gua e
e ar 1 T W@ F SEA H o=
faar, sa% soT gmer TE1 faar, st @Y
st fawif-a %Y 4F, 7% I *f
st 7Y faon A

ot Immwata ;o ag 93 Afer 21

st gz fag serdt : v, a3 Afsw
miff e qf 75, 9 feragy wa
& o Az T wrar wa A ¢ |

=it wiaw Taw : faffees A 7
uF a@rF 77 2 (6 qiw Awiw a1 difas-
7 ¥ 33 2. gramav fEaq medt #9%
W E @ T adl | AmA THE 29 9%
gl & | W &1 d@ifvgaaw w1 At
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[+t wwaT za ]

¢ wefo guF & & a3
Tae wer gEd & fgws 8y T,
gaql ¥ fagers &1 9% 2 &1 |
£ {fragdT 1 FT FraAw grigq w4,
A fs @x faagr fea T g, o ¥z
Foq F g & Iw 98 8, fweei 2w
F wegT SArAETy Y afswar I A% @
1§ T®m g ¥ AT FIAR AT W
axdt & fagay gfrae weeriT o fal
g€ &\ 3% Fqr Ay 1 7

g, vaz frad & am @ TF,
qaA AT IEAI AT T F§ g I ZH
g md & T ag faadr wa g,
AT gH AT aRAR FLH U AET FWQ
¢ & o fam #18 war wEd® w1
IF JUA FT 4D, TE AT ¥ @0
wTATE | i WO Y L e AEN R
T T3 FY Y IR FET § )

& uF Tig HT § Aoy e ey
1 o1 Fger a1 § (5 &% w1 # 9wy
T qEy w¢y, dear § sy, {FAdr gwm
F uF qrEf § dio To THe, IAF AT
wzgl 7 qrsw (rfaret arzan 1 forg =%
Yar & f gfmor & aegT g #4t
AEY & @ &7 Fm zafady foag
waredy FiTa 3 gt & fgmmr g ?
zaaT & ey, w9 a1 qwal, & few &
ey, geaEa 100 ¥ afyws—110 #
FQF—ATE TAT AL qIT 9T § UHo
fisto gqTA  HAT @ifgar wA—umitEy
WHf—za® 39T A oWy vz s
[T Hifoga w2 £ AFwE, 4 ow
TI0T ...

st goaavafy
A |

st NMET AN . WT 4} FIAIS 7
9I 9T W UFATUAT FT ATHOT

nifadt w9,
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FHTAT 9T T FAFT |

ot Iemaafd : amy FhHT-H0T 25
frae & fag & 1 9¥ Qfenr &

oft A e : F agi aT 9 =L
Mz & IqF IO A MFA, A T®WH
sedt arfaet 2 5 faw 2@ & 090 w0
fafqeed & wezrare @ Fwrg, faw
FEAT T @R E, g KT TWMMW F
oY W fe@g g ¥ | H Aqar
FIE W § | 92 9 H9F) Iq AR/
& gz fasmr

# 9 AN F g7 A A AT
Z 5 awR faw g & afafesw
FA0 AT AN FTF 3T A IRAT K
qragTe § w@ @ g ¥ famme & alx
9% 0% A Ar9F O FAATAT TEAT §
AT AR gege w F @ aw
wZAg gl 9 Y W &1 uw A
yafag &, 91 ¢F UAW gHo qHe To
g WR i FreTifer sk foa &
HARAT ¥ 1 TR wina (wi7) § fewge
71 B o 7 & 39% s =fqT Fig
F w7gT AN, FHT guwsl wms af A}
ag w@iay amt of f5 395 e 200
WA F OF g5 FT FUT T Fq ray
T AT HE H qg Fq 90 QY A7 0%
it afaeds & @ A9 FT warE ITar
o wEife freaw & o sfafise
HIFH & I TH T F S 7 ww7ar
ST T ) FFA B et oz 2 fre
qTE & 721 T A GIF § 9g W qaqr
F1 FZ AT F | T F97 T F
fasrs #1% Famd F@r af T
g1 Wamm WY fammawr § 78 oo
udo Uo ¥ 7T 78 & mmx W@ H
qEq 54 3 AT I 54 H ¥ 26 fufeet
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aT U F HIT wAT-HoAN THIZAT B AL
AT aq g AT 267 & (6 fefam
)79 16 v d § o A9 9 Uy §—
fargiz frga fdreEw @ O A
fer 4 o2 =E fafeed & f=ars
aoqx frar fF g 3wt 8, 21 2,
afer A T fafrzz g gu 1o @@
98 IT qET A1 wErT { Afaw W 3w
T g & 1 (W) fgr T nFe ne
o 4 57 ¥ fzfyew & 0y =wF frfarew
g1 famy smw | BT 97 g9 a9 A A
BT F azi 9% 7 AT AATHRET FX
gaT & AN AT OWIT AN 9 SeEEr
g & % ag a3 F1 @y faw 98 A
FTC AT qUET & ATH F o gt &
T FM T Feqim HIT A AR §1
T A T fAm ag g Fear 7 =g

2

MR. DEPUTY CHAIRMAN : Mr.
Chandra Shekhar.
SHRI SOKNATH MISRA (Orissa) ;

I would like to speak.

MR. DEPUTY CHAIRMAN : AU right.
Now | have called Mr. Chandra Shekhar.

A w7 Jwe (3T gEAW) oI
quafy ft, a7 7N F & 0w @I
F@r &S fadaw Gm ogwr & 3Ed

A @ gz fadaw a1 A o ogm
qfvata w17 ga9a gm & | 395 gend
ST FEIA AT E A7 FAT AW FIAT
v fodiE s % afzy st sy arg
AT T A7FIE 2141 2 a1 T8, 98 919
& AT A E

dan qr Faftay Faw W eg T |
i A fig faar f5 a9 g'Nafaat
F ot ¥ fAATE T FTHEE 9T oeT-
qa T HIETT HIEF Y AvAEAr ||
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I FHIGT &1 a9 g 0% A1 § afuw
Z1 arar & Y7 A IH e F7 9o
| AT 4 AR ATT 4 EY w4

TRt wEEE, wEt aw a9 -
FH AT AT F ARfaEm F A7 g
ATAIT T9T 41 AT AT F1 FEqeAay
CH IRy T P & AR ¥ 0H ¥
Fdf Fzar 2, @fFA aam Og FF ww
% fomaer Wiy 4r Smy w@pi o
T E wag T fear 4v | A
Wl gRUF AA Fam a7 wiawger
an g sz vt £ o amwag W
397Uy IR 1w #Y Avwwa § g

\Wm’wm #1T Ifaq TE ar | gae

Fg1 @1 fa A-x1T FF @ ag S
AT AT FifEy FE A A -
ofggt & ST € A2 91 F¥ & I
T 3% st qurt gEd # A ey
A AT TN TAT A ATE | IAET A
qTHTSE § 9% A1 FT <41 9% @I § A
& 2 wAAt iF faeetl § FHITT F7 w99
gl § A 3aan 1 i) gf @
iz faaq wits #d9w =1 ¢ fa3
w17, faan «dr afumiz g 1 2 fag
g, & AT o T T ¥ oaged
g f& 97 a5 = 1 Fifaa 7 fear arg
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MR. DEPUTY CHAIRMAN ! Yes.
Mr. Lokanath Misra.

SHRI LOKANATH MISRA (Orissa) : Mr.
Deputy Chairman, Sir, | have spoken on this at
the time of the first reading of the Bill. Sir, the
replies given by the hon. Deputy Minister in
the Ministry of Home Affairs somehow appear
to me to be extremely unaitisfactory. He did
not go into the details while he replied to the
questions and the points raisd by the Members
of the Opposition particularly.

Sir, one point which has been subsequently
raised by Mr. Bhupesh Gupta seems to be an
important point. He raised the point regaring
the conduct of the ICS officers and the
recommendation that was necessary for some
advertisement. Sir, when these things are
raised on the floor of the House, the Minister
should naturally take a serious note of it. But,
he seemed to be overwhelmed by the idea of
democracy immediately after the elections.
Now, Sir, he is probably gradually forgetting
about it. He said that it is not the number that
counts, but it is only the matter that counts. If
matter alone counted, he would not have been
there in the treasury Benches. It is only
because number counted that you aro sitting
there and you must pay due honour to the
source of authority from which you draw it.
You are drawing your authority on the basis of
number and therefore, you should not decry
number when it comes to that. Therefore, Sir, |
would request the hon. Minister to kindly take
things seriously and think twice about them
before he speaks on the floor of the House.

Sir, the other point which Shri Bhupesh
Gupta tried to raise was regarding the Ganga
Water Pollution Inquiry Commission. This is
very important. And, Sir, he referred to the
Pipeline Inquiry Commission also. Sir, about
the piplines, it was said that in view of the
possibility of aggression, the pipelines should
be completed. Now, somebody, some of the
ICS officers, seem to be stand-
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ing io the way of taking up of the pipeline and
its completion. This definitely should be gone
into.

Sir, (he other point raised by Shri Bhagwat
Dayal Sharma was important enough.
The Commissions of Inquiry Act which is
being amended now gives further powers to
the Government and we do not give this
further power to the Government only to be
used against us, against the Opposition
Members. Wherever there is corruption,
I have been fighting against corruption and
everybody knows itand nobody needs to
give any certificate to me. Everybody kncws
it. But, Sir, if this is used only as a weapon
against the Opposition, when it comos to
their party it will be a very bad day for the
country. If there are sufficient memorialists
against the Chief Minister of Haryana—he

is a friend of mine and we used to sit
together in this House and he was a friend
of mine and he continues to be a friend of
mine now also—and when great charges of
corruption ar* brought against the Chief
Ministe* of Haryana, it should at least be
referred to a High Court Judge to find out
whether there is a prima facie case or not.

If there i« no primafacie case, then
throw it away into the waste-paper
basket. We do not have any grudge against
this. But for tht ruling party to throw it
away beforeitis referred to any judicial
panel for its opinion asto whether there is
any prima facie case or not, would not be
the rightthing. Therefore, 1would again
emphasize that the case should be referred
toa High Court judge or a Supreme Court
judge, and only after the High Court
judge or the Supreme Court judge
observes that there isnothing against
Mr. Bansilal, we would accept him as the
Chief Minister. But supposing there is
something substantiated against him in the
courte ofthe inquiry by the High Court
judge or the Supreme Court judge, naturally
he will have to stand trial. However a great
friend he may be, if in public life he proved
to bo corrupt, he has to go.

Thank you.
MR. DEPUTY CHAIRMAN: Mr.
Thillai Villalan . . .

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS/STCT?fa cjdT*f fawTT $ TT™MI
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(SHRI OM MEHTA) : Sir, against the 2 hours
allotted by the Business Advisory Committee
for this, we have already taken 4h hours on this
Bill. Now, Sir, how this tangle is to be solved ?
Will it be solved by sitting late to finish the
pending business . . .

SHRI SUNDAR SINGH BHANDARI :
When the Third Reading began, he did not
come out to say this thing.

SHRI OM MEHTA : The other day Shri
Pitamber Das told us that he would help in
finishing the business even by sitting late.
What is your ruling ?

MR. DEPUTY CHAIRMAN : Letus
see what happens. Mr. Villalan.
SHRI  THILLAI VILLALAN (Tamil

Nadu) : Sir, I will be very, very, very brief . . .

SHRI N. SRI RAMA REDDY (Mysore):
How many "verys" . ..

SHRI THILLAI VILLALAN Hon.
Members mentioned specific cases. | am not
going to mention any specific cases. | want to
make general observations—only two ob-
servations—in this conneciion. Our friends
mentioned about the appointment of a
Commission of Inquiry in different States.
Some of our friends mentioned about the cases
in which a Commission of Inquiry has not been
appointed.  Sir, the appointment of a
Commission of Inquiry should not be used for
making delay or postponing any problem. That
is my point. This is my first point which | want
to make clear. In so many cases this provision
of appointing a Commission of Inquiry has
been used by the Central Government or the
State Governments for postponing or delaying
problems. Therefore, 1 want to make it clear
that there should be a time limit for finishing
an inquiry.

My next point is this, Sir, after finishing
the inquiry, after the submission of tho report
by the Commission, there is no action in any
of the cases. Simply the Goverment receives
the report and keep it without taking any
action on the strength of tho report. | would
like to suggest that there must be some
provision. There must be some sanction
behind the report. Action must bo takea ou the
strength of the report.
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With these two general observations, |
welcome this Bill.

MR. DEPUTY CHAIRMAN : Mr.
Mohsin . . .

SHRI KRISHAN KANT (Haryana) : Sir,.

MR. DEPUTY CHAIRMAN : No, please.
We have already taken more time on this. |
have already allowed Mr. Chandra Shekhar
from your party. , .

SHRI CHITTA BASU (West Bengal) :
Listen to my submission. . .

MR. DEPUTY CHAIRMAN :
called Mr. Mohsin, Please sit down. . .

I have

SHRI CHITTA BASU : Listen to me. . .

SHRI BHUPESH GUPTA: Why are
you cutting out? On a point of order. . .

MR. DEPUTY CHAIRMAN: We
have had enough discussion. . .

SHRI BHUPESH GUPTA : On a point of
order. Heisright. ..

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI BHUPESH GUPTA : Since you
have called from every party. . .
{Interruptions)

MR. DEPUTY CHAIRMAN : | have

already called Mr. Mohsin.

SHRI BHUPESH GUPTA : On a point of
Order...

SHRI A. D. MANI (Madhya Pradesh) : At
third reading, Members should be given a
chance to speak. How can you...

(Interruptions)

MR. DEPUTY CHAIRMAN : Not every
Member can speak during the third reading.
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SHRI BHUPESH GUPTA : You cannot
just ignore the conventions and the Rules of the
House. You have allowed certain parties. | am
very glad that you have allowed me and this
party. If some other party representing some
who want to have their say, surely they cannot
be excluded ; there should be no discrimination
against them. If they do not like to speak | can
understand. If you can persuade them it is a
different matter. But if they insist on their
right, as | have said, since we have the right to
say, every party has the right to have its say.
You can fix the time limit.

MR. DEPUTY CHAIRMAN : 1t is all
right. | have heard your point of order. | have
called the hon.  Minister.

SHRI BHUPESH GUPTA : What is the
point of order ?

MR. DEPUTY CHAIRMAN : There is no
point of order ; please sit down.

SHRI BHUPESH GUPTA : It is arbitrary.

MR. DEPUTY CHAIRMAN : It is not
arbitrary at all. | have given the maximum
latitude to hon. Members. I have allowed hon.
many Members to speak.

(Interruptions)

SHRI BHUPESH GUPTA : You cannot
do that. Under what rule are you saying it ?

MR. DEPUTY CHAIRMAN :
the rules ; please sit down.

I know

SHRI BHUPESH GUPTA : Under what
rule ?

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI BHUPESH GUPTA : Under what
rule are you doing thit ?

SHRI
Pradejh) ;

AKBAR ALI KHAN (Andhra
Shri Bhupesh, please sit down.

SHRI BHUPESH GUPTA : The Deputy
Chairman can look after himself very well.
Under what rule ?
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MR. DEPUTY CHAIRMAN : Please sit

down now.

How ?

SHRI CHITTA  BASU :

(Interruptions)

SHRI BHUPESH GUPTA : Under what
rule are you preventing Mr. Chitta Basu ? He
represents a group, he is a group leader. Why
are you preventing him ?

MR. DEPUTY CHAIRMAN : Please sit
down now.

SHRI KRISHAN KANT ; Certain wild
charges have beeen made by some hon.
Members.

MR. DEPUTY CHAIRMAN : We
had enough discussion on them, Charges and

counter-charges have been made. No
discussion on them now.

SHRI KRISHAN KANT : Delibera
tely mischievous charges have been made
by persons who themselves were  found corr

upt during your administration.

MR. DEPUTY CHAIRMAN : Mr.
Mohsin please.

SHRI F. H. MOHSIN : Sir. , .

SHRI CHITTA BASU : | have to speak,
Under what rule are you. . .

MR. DEPUTY CHAIRMAN : | am not
going to allow anybody to speak.

SHRI BHUPESH GUPTA : You have te
allow.

MR. DEPUTY CHAIRMAN : | won't
allow; of course not. Please sit down now.

SHRI BHUPESH GUPTA : No, no. We
are not going to sit down. Bullying tactics are
not good.

MR. DEPUTY CHAIRMAN t | have
called the Minister to reply.

SHRI BHUPESH GUPTA : It can't be.
We want our right.
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MR. DEPUTY CHAIRMAN : | know
that.

SHRI BHUPESH GUPTA : You know
very well you are not a Deputy Minister. You
are speaking here because we supported you.

MR. DEPUTY CHAIRMAN : It is all
right.

SHRI BHUPESH GUPTA : In the coming
1972 elections we shall see. We shall not
allow you; we cannot allow you; Do you think
yo* are a Government party man ?

SHRI SHYAM LAL YADAV : He
will talk of distribution of time. . .

{Interruptions)

SHRI CHANDRA  SHEKHAR : |
shall request my friend Mr. Chitta Basu, not to
insist on that. If the Chair has taken a
decision, it should be honoured and | would
request Mr. Bhupesh Gupta not to make it an
issue. | am requesting Mr. Chitta Basu and
Mr. Krishan Kant not to speak.

SHRI BHUPESH GUPTA : what is that ?
What did you say Mr. Chandra Shekhar ?

SHRI F. H. MOHSIN: Heis not

pressing.

SHRI CHANDRA SHEKHAR | said, if
the Chair has taken a decision | would request
you, Mr. Bhupesh Gupta, through the chair, to
respect the wishes of the Chair and not to
insist for this.

SHRI BHUPESH GUPTA : We have
been insisting Mr. Chandra Shekhar, 1 would
request you not to exert your good pressure
and influence on us for heaven's sake. He is
your party man and you can ask him. Normally
we would have complied with your request but
it is a matter of right. Normally when you
make a request ninety per cent we accept it
immediately. But here some parties have been
allowed to say. Another leader of a group in
this Hous* is being precluded from having his
say. Nothing in  support of it The
Deputy
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Chairman said, "I will not do it," Therefore, we
say that we will also insist on our right.

SHRI CHANDRA SHEKHAR : Mr.
Deputy Chairman, Sir, | do not want to
suppress anybody or control anybody. These
are neither my or anybody's partymen. 1 just
request Mr. Bhupesh Gupta that if the Chair
has taken a decison, that decision should b»
respected in the name and dignity of this
House.

SHRI BHUPESH GUPTA : Is that the
dignity that you shout us down 7 Mr. Chandra
Shekhar, you have also been the victim.

.SHRI CHANDRA SHEKHAR : | know
that. 1 only requested him personally not to
press this point too far.

SHRI BHUPESH GUPTA : Why ? This is
what | do not understand. If the Congress
Party wants to bring pressure on us, well, it
can do so. But 1 will request Mr. Chandra
Shekhar not to bring personal influence on us.
This is very embarrassing for us.

SHRI CHANDRA SHEKHAR : In
fuiure 1 will be with you.

wY geax fig wardl o Sv @y
S, wF Faq ow & fAaza FAT R
fm 0T & wa woAr wfEw 41§
IuAY 37§ arEewarn g4t afr ! faer-
g vzAEEd FHA T Wt ana & i
Tor % faa1 91 TEED AT AT 4199
auefy wfer 41 3, wfew & ag fadaw
Fear Tgan g 5 e TEATEAL FHET
ot arwa Faifea faeft sfvor & fory et §
FAFT FF AW T4 AEA { G A4
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SHRI BHUPESH GUPTA: | rise to
bring a privilege motion against the hon.
Minister for telling a lie to Ihe House. 1 will
prove it. 1 would like it to be taken to the
Privileges Committee. Give me the permission.
I will prove it with documentation evidence.

MR. DEPUTY CHAIRMAN
will please give a notice.

You

SHRI BHUPESH GUPTA : Yes, | am
bringing the motion. | shall bring the motian. 1
hope you will consider it. I will produce Mr.
Sandhu of the Nav Bharat Times personally to
you to testify ...

MR. DEPUTY CHAIRMAN : Yes, Mr.
Mohsin.

SHRI F. H. MOHSIN ; | have heard Mr.
Gupta and Mr. Sharma as well as others on ihe
various points in the Third Reading. M my of
them have suggested that the pjwers given to
the Government should not be abused. It is a
good suggestion from Mr. Gupta that the
power should not be abused and should be
properly used. They will be kept in mind. |
may tell the House that so many ICS officers
are also not spared. So many departmental
enquiries have been conduced against them.
Even recenlly some ICS Officers were procee-
ded against. Tho Government will not yield to
any pressure from any side if they find that
there is a prima facie case against any official
or person who is even a non-official.
Regarding the points made by Mr. Sharma, a
former Chief Minister of Haryana, against the
present Chief Minister that as many as 31
Members have gigned a memorandum making
some serious allegations, | have already stated
that it does not depend on the number of
persons signing. Mr. Lokanath Misra said the
number always counts. He wanted to draw the
atlention to ihe numbers who have voted for
our Party. There is much difference between
the number that voted for our Parly and the
number signing against a Chief Minister
making some allegations. | said that a p, una
facie case will have to be made out and there
should be some reasonable point in the
allegations. The allegations may be serious but
without any basis
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and in such cases the Government is not
expected to take action If a memorandum is
signed by 12 or 13 and if a Commission is to
be appointed, then | am afraid that there will
have to be a Commission of Inquiry against
every Chief Minister.

SHRI MAHAVIR TYAGI : It is always in
the interests of the Government or the Party in
Power. You must lhink thosee who have
nride the charges becaus a false charge is very
good. You can hold an enquiry which can give
a verdict that Ihe charge is false. It is in the
interest of those in power.

SHRI F. H. MOHSIN : There must be
a.primajacie case made out and there must be
some truth in the charges.

SHRI SUNDAR SINGH BHANDARI :
Who is to decide it ?

SHRI F. H. MOHSIN : The Government
has to decide.

SHRI MAHAVIR TYAGI : If these are
false charges, it will be in the interest of the
Government.

SHRI F. H. MOHSIN : We do not say
that will always be in the Government. You
may also be in power some time and you look
at the position you will find yourself in. You
may say that you will never have that occasion
but the time may arise even at the State level.
Mr. Sharma wai Chief Minister for some time.
If 10 Members were to give a memorandum, in
every case one cannot appoint an Inquiry
Commission. It that is accepted, we may have
to appoint Commissions in every State all the
time. Do not think the House is of that
opinion. We will have to restrict ourselves.

SHRI N. SARI RAM REDDY : In this
House in the case of some State even Pandit
Nehru g ive an assurance that in cases wherea
prima facie case is made out, necessary steps
for appointing a Commission would be taken

up.

SHRI F. H. MOHSIN : | say the sam*
thing even now.
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SHRI'N. SRIRAMA REDDY : You

can give that assurancj.

SHRI F. H. MOHSIN : Mr. Reddy knows
that even in the case of Mysore against his own
Party Chief Minister there were serious
allegations asking for a Commission of enquiry
from our Pany Members and still the
Government did not appoint on that occasion.
He knows it fully well. Very serious charges
against the Chief Minister were made but the
Government have not done anything.

SHRI N. SRI RAMA REDDY : Please give
an assurance to this House that if a prima facie
case is made out you would take proper steps.

SHRI F.H. MOHSIN : | have already said
it and | am saying it again. But the thing is a
prima facie c;se has to be made out. It seems to
be the trouble. As Mr. Chandra Shekhar has
pointed out with Mr. Bhagwat Dayal Sharma it
is a conflict between ihe Guru aad the Shishya;
I do not know who will succeed in the matter.

AN HON. MEMEER : Leader.

SHRI F.H. MOHSIN : Yes; leader and
follower once upon a time.

SHRI BHUPESH GUPTA : There are oiher
cases also. What do you say Mr. Minister to this
? Connected with the public undertaking the
Report of the Parliamentary Committee has
Condemned the | continued appointment of Mr.
N. S. Rao, former Central Vigilance
Commissioner, even after his retirement. The
main culpr.t, Mr. Nayak, has manipulated his
appointment again. What kind of steps would
the Government take io stop this kind of things ?

SHRI F. H. MOHSIN : | mutt admit | have
no information about this particular case that
he has referred to. | will certainly look into it
and information will be supplied ! to him.

SHRI BHUPESH GUPTA : You don't i
have information ?
SHRI F. H. MOHSIN Yes.
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SHRI BHUPESH GUPTA: But you have
come with the Commissions of Inquiry Bill.

SHRI F. H. MOHSIN : About the Bill you
can ask any question. But about this particular
mattar | have no information now.

SHRI BHUPESH GUPTA : | shall write
to you. But you know very well that such
things would come up in the course of the
discussion on a Bill of this kind.

SHRI F. H. MOHSIN : Sir, Mr. Bhupesh
Gupta also referred to the Sarkar Commission
in respect of one business house 1 suppose.

AN HON. MEMBER ; An industrial
house.

SHRI F. H. MOHSIN : I do not have full
information about the work of the commission
but it is very difficult to prescribe a time limit
for the conclusion of the work of
Commissions.

SHRI KRISHAN KANT : Sir, on a point
of order. When you are going to reply to Mr.

Bhupesh Gupta, will you inform the House
about...
SHRI F.H. MOHSIN: Certainly, |

will.

Sir, it is expected that the Commissions
would conclude their job as early as possible
but it will be difficult to prescribe a time limit
for them.

SHRI BHUPESH GUPTA: Why ?

SHRI F.
H. MOHSIN : Because e»ch case depends
upon the allegations involved, on the number
of witnesses that are to be examined etc.
Sometimes the witness may have to come from
very distant places, in some cases just one or
two witnesses may be there whereas in some
cases hundreds of witnesses may have to be
examined. So the time taken for each case will
depend upon the number of witnesses to be
examined, the number of records that have got
to be
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produced and soon and it is very difficult
to fix any time limit for all the cases that
may come up before Commissions of
Inquiry.

Sir, | think I have sufficiently covered the
points raised by Members and | commend the
Bill for the acceptance of the Mouse.

SHRI BHUPESH GUPTA : Sir. with
regard to the time factor it has been brought to
your sotice by means of letters from Members
of Parliament and personally | have also
brought it to your notice lhar the ICS
brotherhood has been delaying investigation
deliberately in the case of the pipeline iuquiry
and in some other cases. They do not send the
papers, they hold back the files and create
difficulties in the way. Parliamentary
committees also have brought this to the notice
of the Government through their Reports.
What assurance do we have that this notorious
ICS brotherhood will not be allowed to protect
men like Mr. Nayak by with holding papers,
documents and files from th® commission 7

SHRI F. H. MOHSIN : Government will
not allow anybody's influence in running the
Administration. Government is competent
enough to see that the ICS officers do not
interfere in such matters.

MR. DEPUTY CHAIRMAN : The
question is—

"That the Bill be passed.”

The motion was adopted.

SHRI BHUPESH GUPTA : Now it will be
for the ICS officers to start it. | shall bring my
notice. Although we have only two more days of
this session, | mean it very seriously,
beeausethe statement he has made with regard
to the advertisement given by Nava Bharat
Enterprises to a brochure brought out by the
National Federation of Indian Women is a
serious breach of privilege. Sir, | am prepared to
bring witnesses before the committee.
Unfortunately |1 am a member of that
committee. 1 do not know whether I can do so.
Anyway | shall not attend the meeting of the
Privileges Committee. | believe you are the
Chairman of that j Committee. | shall bring
toyou all the
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papers and also bring the person, Mr. Sandhu
and others, who will show that they did no
give the advertisement because of any official
influence. Thay have been associated with us
for the last forty years. A telephone call from
Bhupesh Cupta is more than enough for an
advertisement—Ileave alone other things. Dr.
Z. A. Ahmad is a Member of this House and
his wife is a leading Membea of ihe National
Federation of Indian Women, and she is a
family friend of the family of Mr. Sandhu.

MR. DEPUTY CHAIRMAN: You
may give notice of your motion.

SHRI BHUPESH GUPTA ; Now the
statement has been made that because of
official influence the advertisement was given.
That was not at all the reason. It has nothing to
do with it, and that is my contention.
Therefore, it is a fit case of breach of privilege
of the House, because he has deliberately
misled the House.

MR. DEPUTY CHAIRMAN : You give
due notice of your motion.

SHRI BHUPESH GUPTA ; | am giving
tomorrow notice of a privilege motion and
within two days you take it up in the Privi-
leges Committee.

RESOLUTION i?£.INTERIM REPORT
OF
THE PARLIAMENTARY COMMI
TTEE APPOINTED TO
REVIEW THE RATE OF
DIVIDEND PAYA
BLE BY THE
RAILWAY
UNDERTAKINGGS TO
GENERAL REVENUES

THE  MINISTER OF RAILWAYS/
¥ w31 (SHRI K. HANUMANTHALYA) :
Sir, | beg to move the following Resolution :

"That this House approves the reco-
mmendations contained in the Interim Report
of the Parliamentary Committee appointed to
review the rate of dividend which is at present
payable by the Railway Uudertaking to
General Revenues as well as other ancillary
matters in connection with the railway
Finance vis-a-vis the General Finance which
was presented to Parliament on the
7ihDecember, 1971."



